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Dlre<t Negotiation> lor l ~ t  

by Stute Go .. rnment. 

3418. SHRI S. K. TAPURIAH: W,ll 

the Minister of FOREIGN TRADE be 

"leased to sta Ie : 

(8) whether the State Goverpmenls are 

permitted to have direct negotiations with 

foreign cOllntries for export and import 

trade; and 

(b) if so. how many States have got 
such contracts and the quantum of business 
Involved? 

THE DEPUTY MINISTER IN THE 

MINISTRY OF FOREIGN TRADE CSHRI 

RAM SEWAK) . (a) Yes, Sir, except in 
the case (If imports financtd lInder I:.xim 

Bank/AID Project Loans, where indents 

have to be louted through the Director 

General Supplies and Disposal. 

Ib) 1 he information is not available. 

Prop05al to Con .. rt Free Trade Zone at 

Kandla In to Free Port 

3419. SHR! M. H. GOWDA: 

SHRI S. KUNDU : 

SHRI HEM BARUA : 

Will the Miniater of FOREIGN TRADE 

be pleased to state : 

Ca) whether It i. a fact that tbe newly 
developed free trade zone in Kandla has 

toeen Iho\\ ing .ll\Ds of drcay ; 

(hI If so, the re850ns therefor : BIId 

(e) the steps that Government propc!te 

to te ke to CODftrt this 21On. into 'ree port 

Uke ~l "  or HOIII Koaa ? 

THE DEPUTY MINISTER IN THE 

MINISTRY OF FOREIGN TRADE CSHRI 

RAM SEWAK) : (a) No, Sir. 

(b) Does not arise. 

(c) There is no proposal to convert 

Kandla Free Trade Zone into a free port. 

Grallt or Release LeaH to ({e.e"lsts 

Culled for Active Service During 

1965 Conflict 

3420. SHRI SURAJ BHAN . Will the 

~t  of DEFENCE be pleased  to ,tate: 

(a) whether the reservists were called for 

active service duril'S the Indo-Pak conflict in 

IY65 and were granted t"o months leave at 

the time of their release from the army: 

(b) if so. why that leave is now being 

termed as Irregular and I rea ted as extra· 
ordinary leave without pay and allowances: 

(c) why the ditTo'cnce ,./ pay and 

allowances between the civil and military 
t~  has not been paid up lill now, even 

after a gap ot Ii.e years; and 

(d) the approximate period by which 

this irregularity will be set aside as the leeve 

In question was not "pplied for by the 

reservists and t hey should not be penalised 

for any Administrative flaw? 

THE MINISTER OF ~  AND 
STEEL AND HEAVY ENGINEFRING 

(SHRI SWARAN SINGH): (a) Some 

reservists were callrd f0r 8l:tivt: service d ~ 

ing the Indo-I'ak Conflict m i %5. \ 0 days' 
leave was granted to some of them at the 

time of release from the Army. 

(b) Some of the res''''ists hdd been 
granted 60 days' leave even though they dl<1 
not render the minimum of six months' 

.. 'vice required to be rcnde«d by them 

under rults in order to be eligible for 60 

day.' leave. In thele ca,c. II;e grant of 

leave was irregular. 

Cc) No case has come to the Dotice of 

GOvernment regard'na non-paymmt of 
difference in Civil and Military rates of pay 
and allov.ance for the !,crit'd of active 

service rendered by the reservists called up 
in 1965. It is not kn,."n whether any 

cales 8Te pcading with the Record offices. 

Cd) The Irregular leave was relularisro by 

the arant of extra·ordinlry lea,e without pay 

Ind allowlDca. Such leaulariuti('n in 




